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MINISTRY OF HOME AFFAIRS 
New Deihi, the 30th Dec., 1986 

NOTIFICATION 
G.S-R. 1139(E).—In exerciic of the powers conferred by-

section S7 of (he Punjab Reorganisation Act, 1966 (H of 
1966), the Central Government hereby extends to the Union 
tcrntOryofChandigarh.thcIndJiin Stamp (Punjab Amend­
ment) Act. 198! (Punjab Act No. 27 of 1981) as in force in the 
State of Punjab at the date of this notification, -subject to the 
following modifications, namely :—. 

MODIFICATIONS 

1. In lection 1, for sub-section (2), the following sub-section 
shall be substituted, namely : 

"(2) it shall come into force at once1' 

2. In section 2,the brackets and word., "(hereinafter referred 
to as the principal Act)" shall be omitted and for the words 
State of Punjab", the words "Union territory of Chandhmrh" 

shall be substituted. 

3. Section 3 shall be omitted. 
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ANNEXURE 
The Indian Stamp (Punjab Amendment) Act, 1981 (Punjab 
* * No. 27 ofl 981) As Extended to the Union Territory of 

Chandigarh. 

An Acl (o amend the Indian Stamp Act, 1899, in its appli-
canon to (he State of Punjab. 

BE it enacted by the Legislature of the State of Punjab in the 
Tturty-sccond Year of the Republic of India, as follows :— 

Short title and commencement ; 

I - 0 ) This Act may be called the Indian. Stamp (Punjab 
Amendment) Act, 1981. 

(2) It shall come into force at once. 

Amendment of Schedule 1-A of Central Act 2 of 1899 ; 

2. In the Indian Stamp Act, 1899, in its application tit 
the Union territory of Chandigarh, in Schedule 1-A,— 

0) for entry 23, the following entry shall bo substiluted 
namely ;— 

Description of Instrument 

"23. Conveyance as defin­
ed by section 2(10) not 
beina a Transfer charged 
or exempted under No. 62 

Proper 

Where conve­
yance amount s 

to sale of 
immovable 
propcty 

Stamp Duty 

Other 
conveyances 

(a) 

1 

n») 
3 

Where the value or amount six rupees and Onerupccond" 
of the consideration for twcnty-fivcpaisc. fiftypaise. 
such conveyance as set 
forth therein doe:, not 
exceed R*. 50; 

Where it exceeds Rs. 50, Twelve rupees Three rupees 
but doei not exceed and fiftypaise 
Rs. 100; 

Where it exceeds Rs. 100, Twenty-five Sixrupe-s 
but does not exceed rupees 
Rs. 200; 

1 

Where it exceeds Rs. 200, 
but does not oxecod 
Rs. 300; 

Where it i-xcc* ds Rs. 300, 
but docs not exceed 
Rs. 400; 

Where it exceeds Rs. 400, Sixty-rwo 
but does not excend rupees and 
Rs.500; 

Where it exceeds Rs,500, 
but does not exceed 
Rs.600; 

Thirty-seven 
rupees and 
fifty poise 

Fifty Tupccs 

fifty paise 

Seventy-five 
rupees 

Where it exceeds R=. 600, 
but do.s not . xc-id 
Rs.700; 

Where it exceeds Rs. 700, 
but does not exceed 
Rs. 800; 

Eighty seven 
rupees and 
fifty paise 

One hundred 
rupees 

Where it exceeds Rs. 800, One hundred 
but docs not exceed and twelve 
Rs. 900; rupees and 

flfty paise 

Where it exceeds Rs. 900, 
but does not exceed 
R^.1,000; 

One hundred 
and twenty 
live rupee* 

Nine rappees 

Twelve rupaet 

Fifteen rupees 

Eighteen rupee 

Twenty-one 
rupees 

Twenty-four 
nip ~cs 

Twenty-seven 
rupees 

Thirty rupees 

Sixty f.vo Fifteen rupees and for every R-;. 500 Sixty two 
or part thereof in excess rupees and 
of Rs. 1000; fifty pafse 

Exemption— 

Assignment of copyright under the Copyright Act, 1957 
Section 18, Co-partnership Deed, see Partnership (No. 46)'» 
and 

(2) agiinst entries IS, 3J. 35. 48, 54 and 61, for (he words 
"as a Conveyance" wherever oocuring, the words "as other 
conveyances" shall be iubstituted. 

3. Omitted. 
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